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you want to say something, vou can respond now. Otherwise, you can take note of it and

respond later.

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, the only thing that T can tell you is that all of us have deep commitment to
the supreme sacrifice of Bhagat Singh. A particular fact has been brought to our notice. 1
will correct it and T will surely consult my colleague in the Government. Our Govermnment
is fully dedicated to give all the respect to the supreme sacrifice of Bhagat Singh, Sukhdev

and others.

Problems faced by students due to Current Promotion Policy
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Need to take back the decision of complete disinvestment of

the Dredging Corporation of India

DR. K. VP RAMACHANDRA RAO (Telangana): Mr. Chairman, Sir, the
Government's decision to sell the entire stake of 75 per cent in a Mini-Ratna, Dredging
Corporation of India (DCI ), 1s detrimental to the interests of the nation. The DCI shall not
be treated as another PSU which can be invested for the purpose of economic viability.
Our country is having a coastline of 7,500 kilometres, 13 major ports and approximately
200 notified and intermediate ports which require continuous capital and mamntenance
dredging. The dredging sector is having a vast future perspective as comprehensive
dredging is required in future in the entire coastline to control and mitigate natural disasters
apart from giving a boost to the economy. The DCI is having an access to the entire coast
of the country and thus plays a pivotal role in the security of the country. Actually, DCI
shall be part of the Indian Navy under the control of the Ministry of Defence and shall be

made part of the coastal and maritime security.

The decision of the Union Cabinet to completely sell the Dredging Corporation
of India to private operators not only creates a monopoly of the private operators in the
dredging sector but also becomes a threat to the nation's security. Further, the life and
future of employees, workers and their families who are eking out their livelihood and
striving to develop the DCI since four decades, fall in jeopardy if the Government sells
the entire stake in the DCI. The Core Group of Secretaries and the NITI Aayog which
have recommended complete privatization of DCI have not conducted an indepth study
of the national security concerns of the dredging activity in a country having the longest
coast as its border and also future prospects of the dredging sector in the economical

growth of the country.

Sir, 1, therefore, request the Government to bring the issue of complete disinvestment
of DCIT before the Parliament for a detailed discussion in the interest of the nation. Thank

you, Sir.



